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- Therefore applicant filed this OA for.the reliefs as above.

I ~
IN THE CENTRAL ADMINIS'IRA’I;IVE- TRTBUNAL, -JAIPUR BENCH,  JAIPUR

| o
’ Date of order: 24.5.2001

. OA No.372/2000 . S e

' Jaswant‘Sihgh s/c late Shri Mahendra Singh r/o Viliage Hathodi, Tehsil

Wair, Distt. Bharatpur (Raj)
| - : : .. Applicant L ;'
Versué -
1.° -'ﬁ'Union of India through the Secretary (Chief of Army),
Ministfy of Defence,'New Delhi. |
2., A | The Officer Commanding, Aﬁﬁunition Depot , Bharatpur;.
.. Respondents . |

Mr. Akhil Slmlote, counsel for the appllcant

Mr. Sanjay‘Pareek, counsel for the respondents

CCRAM:

“ Hon'ble Mr. S.K.Agarwel, Judicial Member
Hon'ble Mr. A.P.Nagrath, Administrative Member

ORDER - ©

PER HON'BLE MR. S.K.AGARWAL, JUDICIAL MEMBER.

. : 4 . .
In this Original ‘Application filed under Section 19 of

~the Administrative Tribunals Act, the applicant makes a prayer to

I

direct the r eqpondente to appOJnt the applicant on any - suitable  post.

on compabelonate grounds.
1

2. ' ; The caee of the appllcant, in brief, is that father of

the appllcant died on 29. 4 .1998 ‘while in service. Appllcant submltted

‘an appllgatlon for app01ntment “on 14.5.,1998 vuth all relevant
‘ - . . N ~

edocumentsl'but he was nct appointed on compassionate grounds so far.

It is séﬁed that family of -the decessed Shri Mshendra Singh is in

distress and there is no earning member . in the entire family.

Reply was filed. In ‘the reply it is statedz that the
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. | . . _ .
applicetion. filed by the?applicant was forwarded to the Headquarters,

Southern Ccmmend, Pune for further action with 211 ithe required

doquménts and epplicant's case was considered as pef the policy

applicable at that time but the applicant was not given appointment on

account of non-availability of vacancies. His case was again

|

considered in the pclicy framework in the Yeaf 1999 and yet he could

/

not be given appointment.

i
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4. - .~ We have heard the lesrned counsel for - the parties and

i
i
{

alsc perused the whole record.
5. _ As per. Appendix A dated February, 2000, it appesrs thet

. : [ T .
name of the applicant Shri Jaswant Singh has been shown in the weiting

list | for consideraticn of appointment on compassicnate grounds.

Therefore, we can only provide that candidsture of the applicant may
be censidered for appéintmeht onhcompassionate grounds on any suitable

post |as ‘and when his turn comes. T : ~

6. - We, therefore, dispose of this OA with the direction to

the respondents that éandidature of .the applicant méy be considered on

any |

suitable post on compassionate grounds as and when vacancy is

available and his turn comes. No order as to costs.
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(S.K.AGARWAL)

Adm.| Member ' ' Judl . Member




